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action should be taken in the matter in 
order to remove the difficulties being 
faced by the subscribers and to avoid 
heavy loss of revenue to  the 
Department.
{English]
(vil) Power Crisis in West Bengal and 

need to consider the offer of Britain 
and Hungary to Supply T .G . Units 
and Turbo Generators for CE5E and 
Ramman Hydel Project of West 
Bengal

SHRI BASUbEB ACHARIA 
(Bankura) : The Government of West
Bengal gave two proposals to the 
Central Government for importing 
T. G. Unit for Calcutta Electric Supply 
Corporation and 4 numbsrs of turbo 
generators for Ramman Hydel Project 
io West Bengal. For the first proposal 
for importing T.G. Unit from Britain 
an assurance was given by the Central 
Government that they were ready to 
consid'sr the proposal of help offered by 
the British. The Chief Minister of 
West Bengal had talks with the then 
Finance Minister and the Industry 
Minister in this regard. But the then 
Finance Minister in^orm^.d the Chief 
Minister of West Bengal that the 
British offer ha^ been considered for 
other purposes and he advised th i t  for 
this the Slate Government should 
discuss with BHEL. But the price of 
T.G. Unit of BHEL is higher than the 
T.G. Unit to b i  imported from 
Britain. Then CESE asked for permis-
sion to obtain loan to import T.G. 
Unit and submitted their proposals to 
the Central Governm-Jnt. The latter 
informed the State Government that 
since the BHEL has reJuccd the prices, 
iet the CESC contact BHEL. Same 
is the case with regard to Ramnaan 
Hydel Project of Government of West 
Bengal. As the price offered by 
Hungary was less than that of BHEL 
and the latter was not also ready to 
accept the proposal of long term loan 
payment which Hungary had accepted.

Therefore, I urge upon the Govern-
ment to reconsidcr the offers imme-
diately to  combut the serious power 
crisis in the State.

13.44 hrs.

MOTION R E  ; THIRTY-SECOND 
AND THIRTY-THIRD REPORTS 
OF THE UNION PUBLIC SER-
VICE COMMISSION ALONG 
WITH GOVERNMENT’S M EM O -
RANDUM ON CASES OF N O N -
ACCEPTANCE OF COM-
MISSION’S ADVICE MENTIONED 

THEREIN—

{EngUsh]

MR. CHAIRMAN (SHRI ZAINUL 
BASHER) : The House will now take
up item No. 10 of the ajjcnda.

Shri Ramachandra Reddy to continue 
his speech.

SHRI K. RAMACHANDRA REDDY 
(Hindupur) : Yesterdiy while the
House adjourned I was speaking about 
the unemployment problem and also 
about the enhancement of the age of 
recruitment. To-diy I would like to 
mention a few facts about this uiem ploy-
ment problem. T h j uiemployment 
problem is a problem of himalayan 
proportiois in our country. Oa a 
rough estimate aboat 450 lakhs of 
people have been registered in the 
Employment Exchanges. Every year 
the number is increasing by 10 to 12 
lakhs, and out of these people it is the 
duty of the UPSC to select those who 
are fit to be government servants. 
While doing so the difference here is 
that as far as the rural people are 
concerned they are not in a position 
to compete on equal footing with the 
people who are living in cities. Rural
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people do not have the same con-
veniences. So, the UPSC must Come 
forward with a mcdifled formulate with 
regard to those people who come from 
the rurrl areas.

A<5 far as the rural people are con-
cerned when once they get registered 
with the employmeni exchange the go 
back to their villages and busy them-
selves with some agricultural work. I 
kn^w of a particular c 'se  when I inter-
viewed candidates for Telugu teachers. 
One of the candidates from the rural 
area who had registered himself ten- 
twelve years back told me when I 
asked him questions about Telugu 
language that he hnd forgotten it since 
he was not in touch. He wanted 
employmert to be given and then he 
will pick il up again. When such is the 
case that those who go back to the 
rural areas and settle there, they are 
not in a position to keep in touch 
with the subject and when they are 
not on equal footing to compete with 
the people who come from urban 
areas, some way has to be found so 
that the people from rural areas are 
given employment. For this thing it 
would be better if a quota of say 70 
to 80 per cent is fixed for the rural 
people and the rest for the urban 
dwellers.

Then, Sir, people who are already in 
employment— their sons, daughters and 
relatives get employmert m ote than 
those who are not connected with the 
government service. A survey has to 
be conducted of such persons who are 
serving the Goverrmert as to how 
many people connected with them were 
registered and got employment. This 
will reveal that a high percentage of 
their sons and relations alone get 
employed to the disadvantage of rural 
people who need employment. So, I 
request the Minister to be kind enough 
to launch a survey and see how many
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people among the employees’ relations 
are employed and see also that soma 
quota is fixed for the rurally unem-
ployed. I am of the view that at
least one man per family should get 
employment.

As far as the reserved seats for 
scheduled castcs and scheduled tribes 
are concerned if suitable candidates
aro not coming forwards then these 
posts are not filled up. They are kept 
vacant for 2-3 years and in some crises 
5-6 years. If these posts are kept 
vacant like this in medical services, 
colleges and schools then the public at
large suffers. So, I would like to
suggest that if suitable candidates are 
not coming forward then the posts 
should not be kept vacant for long and 
suitable candidates from other quota 
should be taken. The practice of keep-
ing these posts vacant for a long period 
should be done away with Government 
has adopted an attitude to tak.i away 
jobs from the purview of UPSC by 
giving exemptions to certain-categories. 
They say, ihcs<3 posts should not go 
to the UPSC. In that way, those people 
who are able to influence them get 
these employments. The Ministries and 
Departments are able to give such
appointments to their ‘near and dear’ 
ones, and for people who are capable 
of influencing them. So, this practice 
of giving exemptions in regard employ-
ment must be put an end to very 
strictly. Government should not give 
any exemption to anybody. All these
things must come only through the 
UPSC.

As far as irregular appointments aro 
concerned, the Ministries and Depart” 
meats are in the habit of appointing
people of their own choice for 4 or 5 
years. Then they come before the 
Commission and they say that these
people are employed for 4 or 5 years 
or 6 years; so, let them be given some
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exemption or 'som e weightage at the 
time of selection, so that they are 
absorbed. Now, Sir, I wish to point 
out that this is a bad practice and this 
should be put an end to. The Public 
Service Commission’s jurisdiction should 
be there. The Public Service Com-
mission should not be relegated in 
such matters. These people should 
be treated on par with the other 
unemployed people and no weightage 
should be g'lveu to them on the ground 
that they have served for 4 or 5 or 6 
years. This is my submission.

Then, as far as scheduled castes 
appointments are concerned, there arc 
interviews held; sufficient candidates 
do not come up for interview. Then 
what happens is this. These posts are 
kept pending for so muny years. This 
should not happen. These posts should 
be filled up by persons of other cate-
gories who are available.

Regarding police vertification, whjn 
once the Commission recruits people, 
this police verification should be done 
in 6 months or one year. There should 
bo a time limit for it. On the ground 
that verification takes time, the Depart-
ments and Ministries are continuing 
thosa people whom they have previ-
ously appointed either on ad hoc basis 
or irregular basis. This should not be 
done. This practice should be put an 
end to. 1 wish that the Commission 
must come forward with a rule saying 
that once the recruitment is over these 
persons must be appointed within a 
time limit or within a period of 6 
months or one year, whether the veri-
fication is over or not. This is my 
submission. Some such time-limit 
should be prescribed for this purpose.

Regarding disciplinary cases, I wish to 
9tqte some things. Large number of

MARCH 29, 1985 Memorandum 288 
on cases o f  
Non-Acceptance 

o f Commission's
Advice M en-
tioned therein —- 
Contd.

candidates selected by UPSC are work-
ing in the services of States Govern-
ments. For some irregularities in duties 
the said State Government sometimes 
takes disciplinary action against such 
Government servants. The Centre is 
revoking such suspension orders on some 
ground or the other. Recently the 
Government of Andhra Pradesh suspen 
d«-d 4 officials on disciplirary grounds. 
But the Centre revoked their suspension 
orders and posted them to the same 
State Government. In such a case what 
happens is, it becomes very difficult for 
the State Governments to manage things 
and to get work extracted from such 
unruly Government servants. This thing 
should not be permitted. It must be left 
to the UPSC to  decide and to make 
an enquiry whether suspension is to 
be continued or otherwise. This is my 
submission.

Then my last point is this : This is 
with reference to appointment of persons 
to the UPSC itself. Obly persons of 
exceptional merit, whose integrity and 
honesty is unquestioned, should be 
appointed to the Commission. Persons 
with shody past should not bo appointed. 
Then only the Commission will be able 
to perform its functions well. Govern-
ment should be very careful to  select 
suitable persons to man the various 
Public Service Commissions.

With these words I conclude and I 
thank you for giving me the time.

SHRI SOMNATH RATH (Aska) ; 
First of all, I congratulate the hon. 
Minister for his introductory speech.

Mr. Chairman, Sir, I want to invite 
the hon. Minister’s attention to the 
Thirty-third Report of the Commission 
and s)m e points raised thereunder.

jSir  ̂ in the Thirty-third Report of the



2S9 Motion Re : T h ir ty  CHAITRA 8, J907 Metnorandum 290
Second and Thirty-^Third 
Reports o f the Union 
Public Service 
Commission along 
with Government's

on cases o f  
Non-Acceptance 
o f Commission's

Advice Men- 
Honed therein— 
Contd,

Union Public ScrvLce Commission, for 
proper assessmeiit of vaoanci«s to fee 
filled through competitive examinations 
held by the Commission, it has been 
seated as—

*'(v) The Commission regret to 
state that in spite of repeated 
observation made by them in this 
behalf in thieir earlier Reports, cases 
coniinued to occur where Ihe 
Ministries/Departments failed to inti-
mate even the approximate number of 
vacancies for publication in the 
Commission’s Notices of their 
examinations for the inforination of 
the prospective candidates.^*

They have also mentioned in their 
Table that the percentage of increase 
between the number of vacancies 
notified and the number of vacancies 
finally reported has gone up to, 683.33 
in the case of Section Officers'/ 
Stenographers’, etc. and to 781.82 in 
the case of Stenographers^ Examination, 
1982. Therefore, when certain number 
of vacancies are anticipated in various 

Minib1;rics and Pepartments, it is better the 
Government work out the approximate 
requirement of the same and intimates 
the Public Service Commission so that 
while malcing advertisement for fiHing 
up various posts, the U.P.S.C. m^y 
menMon the same In this way, thĉ  
candidates will came to know the 
number of vacant posts in v.irious 
categories and accordingly they can 
decide whether they should apply for a 
particular category of posts or not. 
Otherwise, after the «*amination,-if'the 
candidates who are not able to come 
within the selection zone because of a 
very small number of posts available 
for a particular category, then they 
face a lot of diflSaultics and they are 
unemployed for so long.

Secondly, in the case of selection of 
Scheduled Caste arwi Scheduled Tribe 
candidates, the U.P.S.C. always tries to
selcct them to fill up the posts against 
the required percentage of vacancies 
reserved for th.'m in esch cetegory. 
But many posts have been vacant a«nd 
they are not able to fill up these
vacancies from those candidates. This 
situation not only hampers the
admitiistration but also hampers
the solving of unemployment problem. 
This point requires the consi-
deration of the Government for 
immediate action. Moreover, the UPSC 
has also mentioned in Iheir report that 
the posts reserved for Scheduled Caste 
and Scheduled Tribes cou’d not be filfed 
up in many cases because sufficient 
cumber of candidates belonging to 
Scheduled Castes and Scheduled Tribes 
are not forthcoming with the required 
qualification or they do not appear for 
the various examinations conducted by 
the UPSC. Under thsse circumstances, 
if the posts are kept vacarrt for a 
number of years, it will affect the 
administration. Apart from this, the 
backlog vacancies would get add-d up 
and a time will come when all the 
vgcajRcies will not be filled up and the 
jother cajididates will not get opportunity 
of employment. This is a p >int which 
requires serious consideration of the 
Goverjiment if i i  a particular year, 
s’lfTicient number of candidates from the 
Scheduled Caste an i  Scheduled Tribe 
are not available, those posts should be 
de-reservod. I do not know why th:)So 
po ts should not be filled up by other 
candidates.

The Public Service Commission has 
aUo mentioned about the delay in the 
ca'^e of confirmation, and promMion of 
officers. If the confirraatim is delayed, 
th-ere can bs n j  job satisfaction for the 
ofBc^rs. Therefore, I would request
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the hon. M nistcr to cor.sider confirma-
tion of the ofliccis within a reasonable 
lirae so that they get the job satlsfaciion 
as also incentive to work.

It has been observed 
UPSC report  :

m the

‘'Such delay on the part of 
Ministries/Departnier\ts are net only 
not corducive to the morale of 
Services but have adverse effects and 
erode away all the bencfi.s of the 
systems.”

This may please be looked into and 
the confirmations done on due time.

The Commission has also mentioned 
about measures taken to eliminate delays 
in finalisation for transfer on deputation/ 
confiimation cases. Whenever an 
officer is required to be sent on 
deputation, has suifability for the job in 
view should be the main criterion, and 
not that bi cause an officer is not good 
and his services are not required for 
some obvious reasons* he should be 
deputed somewhere else. The criterino 
ought to be whether the person 
ccncerned has got the requisite qualifica-
tions or not for the job in view.

TTien, there is a reference to delayed 
references and irregular appointments 
in the report. This is a matter which 
requires immediate attention. Para 24 
of the 33id Report says :

‘*Tlie Commission are pained to 
note that cases in which consultation 
wiih the Commission was inordinately 
delayed or where appointments 
made were ah initio irregular, 
continued to occur during the year. 
Particulars of 8ome of the cases in 
^vhicji reference? tp the Commission

were inordinately delayed and of 
those where in view of the irregulari-
ties involved, the Commission decided 
to treat the appointments as unappro-
ved are contained in Appendices XVIII 
and XVIIIA.

The emphasis is on the word ab 
initio.

This should bo avoided as far 
possible.

as

Then, I congratulate the Minister for 
his saying that now in our country, the 
candidates are being allowed to appear 
in the examinations conducted by the 
Commission in their own languages. 
The question pertaining to relaxation of 
age also requires rethinking. It should 
be considered keeping in view, whether 
it would eliminate unemployment or it 
would increase unemployment.

My hon. friend from the opposition 
mentioned about the exemptions granted 
to certain officers of some Departments 
from the purview of the Union Public 
Service Commission. By this rule, 
officers employed in a particular 
department arc not to appear before the 
Public Service Commission. In my 
view, such exemptions are necessary, 
for example for certain Defence 
organisations, or for Parliament 
Secretariat. They need not be further 
examined by the Union Public Service 
Commission.

I  have rae a copy of the memoradum 
issued by the Department o f  Personnel 
and Administrative Reforms which 
explains the reason, for non-acceptance 
of the advic'3 of the Union Public Ser-
vice Commission. One such case is about 
3 persons who committed irregularities 
in the matter of purchase of certain 
stores. The Central Vigilance Commission
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recommended exoneration of one officer 
and imposition of minor penalty agiiinst 
the other two officers. After further 
examination, the Ministry concerncd 
proposed that no penahy be imposed on 
the second officer since he had been 
already been compulsorily retired in 
another ease. But, as for the third one, 
it is mentioned that because it is not 
for commission but for omission, he is to 
be exempted. I  want a clarification 
from the hon. Minister when the 
second officer who is found guilty for 
commission has retired and it is a 
compulsory retirement how could the 
third official has been treated on par 
with him. That is one quesiija.

The second is about the Driver in 
Delhi Milk Scheme. Of course his 
appeal was dismissed and then he 
preferred a petition to the hon. President 
and the Commission has suggested 
withholding of two increments of pay for 
two years without cumulative effect. 
May 1 know from the hon, Minister 
because he has been dismissed ai .̂d is 
not in service. Since the matter is 
referred to the hon. President and the 
Commission has also suggested that 
only two increments could be stopped, 
will the justice be met if it is treated as 
commpulsory retirement ? As for the 
other two cases, I think Government is 
correct in not accepting the reference, 
because it is necessary for administrative 
purpose.

Before closing my speech, I request 
the hon. Minister that while selecting 
members to this august body, it mmt be 
taken into consideration that men of 
knowledge, integrity and high ordir 
should be selected, as they are to 
recommend to the Government for 
appointment in many case, not on’y of 
administration but also to assist to run 
the countiy.

Thank you.

MR. CHAIRMAN (SHRl ZAINUL 
BASHER) Shri : Khurshecd Alam Khan, 
the Minister of State in the Ministry of 
External Affairs, will now make a 
statement.

STATEMENT RE  : SITUATION IN 
SRI LANKA

{English]

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHEED ALAM KHAN) : 
PM had instructed the Foreign Secre-
tary to visit Sri L?.nka. He returned 
from Colombo yesterday.

As Hon. Members are deeply con-
cerned in regard to the situation in Sri 
Lanka, I am giving details of his visit 
and its outcomc. I may mention that 
the Sri Lankan authorities put out a 
press release, extracts of which appeared 
in our press yesterday. It was not a 
joint statement or a communique.

The Presided of Sri Lanka received 
him on the first day of his visit f j r  a 
preliminary exchange of views. Prior 
to his departure from Colombo, the 
Foreign Secretaiy was again received 
by the President for a more detailed 
discussion.

The Foreign Secretary was received 
amongst others by the Prime Minister, 
the Forciga Minister, the Mi,lister for 
National Security, the Minister for Home 
Affairs, and the Mi.iiister for Rural and 
Industrial Development. He also took 
the opportunity of meeting several 
prominent personalities. This afforded 
him an opportunity for a frank exchange 
of views. These were conducted in an 
atmosphere of cordiality.


